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Indust r ia l  House 

419. SHRI SOUMYA RANJAN : Will the Minister 
of INDUSTRY b e  pleased to state : 

(a) the assets, turnover and profits of the twenty 
top industrial houses during 1995-96 and upto June, 
1996 .  

(b)  whether any of these industrial houses have 
sent proposals to set up industry in backward areas 
of Orissa: and 

(c )  if SO,  the details thereof? 

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) , ( a )  Consequent upon the omission of 
Sec t~on  26 of the MRTP Act. 1969 by the MRTP 
(Amendment) Act. 1991 with effect from 27 9 1991. 
Large lndustrlal Houses are no longer requ~red to 
b e  registered wlth the Government of l n d ~ a  and 
therefore information re la t~ng to assets. turnover and 
p ro f~ ts  of the twenty top ~ n d u s t r ~ a l  houses are not 
maintained 

(b) and (c )  Do not arlse 

Voting R igh ts  t o  Migrant  Kashrnir ies 

420. SHRI PINAKI MlSRA 
SHRl MADHAVRAO SClNDlA 

Wil l  the M ~ n ~ s l e r  of LAW AND JUSTICE b e  
pleased to state 

( a )  whe ther  a r ra t igements  were  made for 
ensuring due exercise of votlng rrghts to the persons 
displaced from the terrorist affected areas of Jammu 
and Kashm~r  durlng the recent polls to the eleventh 
Lok Sabha. 

(b )  11 so the deta~ls  thereof, and 

i c )  the success ach~eved  In thls regard lndlcating 
the percentage of such voters who polled t h e ~ r  votes? 

THE MlNlSTER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS LEGISLATIVE DEPARTMENT 
AND CEPARTMENT OF JUSTICE (SHRI RAMAKANT 
G KHALAF) f a j  and (b)  Yes, Slr Mlgrant voters 
enrolied In any of the parliamentary constrtuenc~es 
c! 1 -Earamulla, 2 -Sr~nagar  and 3-Anantnag and who 
were res ld ing  outside t h e ~ r  p l a c e  of o rd inary  
residence were p e t m ~ t t e d  to vote by postal ballot 
du r~ng  the recent prills l o  the eleventh Lok Sabha 
The procedure f 3 r  vo:mg t y  tee mqrant  voters was 
as lbld down In Part lllA of !he Canduct of Electrons 
Rules 1561 Wide publ~clty was glven to Ihe scheme 
by the S h ~ e t  E l e ~ t o r a l  O!flcer Jarnrnu 8 Kashmlr and 
the E i e t t i ~ r ~  ~ ~ T T I F ~ I S S I U ~  c f  India who also arranged 
wrth the Department r ~ f  Fosts a n d  Telegraph for 
the prompt clearance and speedy del~vevy of the 
pos ta l  Dallh,t papers lo the reapec t~ve  H e t u r n ~ n g  
o f f~cers  

(c) According to the information made available 
by the Election Commission of India, approximately 
3 6 % ,  30% and 2 9 %  mig ran t  e l e c t o r s  v o t e d  in  
Baramulla, Srinagar and  Anantnag const i tuencies 
respectively. 

FERA Vio lat ion b y  Lead ing  Satel l i te 
T.V. Companies 

421.  SHRlMATl GEETA MUKHERJEE : Will the 
Minister of FINANCE b e  pleased to state : 

(a) whether the leading satellite TV companies 
in lndia are transacting crores of rupees in  foreign 
exchange through clandestine operations in  violation 
of FERA regulations: 

(b) if so, the details thereof; and 

(c )  the steps belng taken to check thls pracllce? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) (a)  
and (b) .  The Enforcement Dlrectorate has undertaken 
necessary lnvestigatlons under the prov is~ons of the 
Foreign Exchange Regulation Act (FERA) agalnst 
various such companies E n q u ~ r ~ e s  against one of 
the compales have revealed prlma facie violation of 
FERA to the tune of US $ 6,80.0001-. 

( c )  A strtct v ~ g ~ l  IS kept by  the Dlrectorate to 
check mal-practces and action as envisaged under 
the law IS taken agalnst the offenders 

Lawyers Str ike 

422 SHRl  R A M  KRIPAL YADAV . W ~ l l  I h e  
M i n ~ s t e r  of LAW A N D  JUSTICE b e  p l e a s e d  to 
state . 

( a )  the number of t lmes the lawyers in  D e l h ~  
courts went on strrke durlng the last lhree years 
along w ~ t h  the p e r ~ o d  lor w h ~ c h  each of the strike 
lasted 

fb )  the maln lssues ~ n v o l v e d  In  the frequent 
slrlkes, and 

( c j  the steps taken by the Government to solve 
the hardsh~ps of lltlgants b e s ~ d e s  long delays In the 
process of jusllce? 

THE MINISTER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS. LEGISLATIVE DEPARTMENT 
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT 
D KHALAP) (a) to (c)  l n f o r n ~ a l ~ o n  IS belng collected 
and will be l a ~ d  on the table of the House 

St. K i t t r  Forgery C a r e  

423 SHRI R L P VERMA Wlll the M ~ n ~ s t e r  of 
FINANCE b e  pleased to slate 

(,a) whelher !he Government had undertaken an  
lnqulry Into St Kltts forgery case. 


